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fPandit G. B. Pant] 
there has been an interference -with 
the freedom  o f the exercise o f  one’s 
own religion  and, to that extent, the 
charge can be levied  against those 
w ho have attempted to d o  so.

I  d o  not know  how  w e com e into 
this matter. I may aay that every 
person is free  to adopt whatever 
religion he likes and I personally 
have no grievance if  any m em ber of 
the Scheduled Caste chooses to ow e 
allegiance to Buddhism. I respect 
Buddhism and no one can have any 
grievance on that score. But Buddh­
ism demands a peacefu l attitude 
towards everything and the avoidance 
o f violence. I hope those w ho are 
ostensibly adopting this religion w ill 
'in practice lo llow  the doctrines o l ‘fna'i 
religion.

M r. Speaker: The adjournment
m otion itself shows that som e persons 
w ere taken into custody, w ere charge- 
sheeted and punished and convicted. 
The charge is that these people w ere 
interfering and trying to rem ove the 
idol o f Shri Ramachandra from  the 
temple. The charge m ay or may not 
be  true and it is not fo r  this House to 
decide whether it is true or not. 
There are the courts. It is entirely 
a matter o f  law and order. It is 
exclusively within the jurisdiction of 
the Uttar Pradesh Government. There­
fore, I am not called upon to give m y 
consent to this adjournm ent motion.

Shri B. C. K am ble rose—
M r. Speaker: I have heard him 

sufficiently.

PAPERS LA ID  ON THE TAB LE
A m endm ents t o  D isplaced Persons 

(C om pensation  and R eh ab ilita tion ) 
R ules

The M inister o f  Rehabilitation and 
M inority A ffairs (Shri Mefar Claand
Khmnna) : I beg to  lay on the Table, 
under sub-section (3 ) o f  Section 40 o f  
the Displaced Persons (Compensation 
and Rehabilitation) Act, 1954, a copy

Calling attention to  1- 5 )  
Matter of Urgent 
Public Importance

o f each o£ the fo llow ing Notifications 
making certain amendments to  the 
Displaced Persons ( Compensation and 
Rehabilitation) Rules, 1955:

(1) Notification No. S.R.O. 300/R. 
Amdt. X I dated the 28th Jan- 
u W ,  1957.

(2) Notification No. S.R.O. 382/R. 
A m d t .  X II dated the 2nd Feb­
ruary, 1957.

(3) N o t i f i c a t i o n  No. S.R.O. 434/R. 
A m d t .  X II d a t e d  t h e  9th Feb­
ruary, 1957.

[Placed t«  Library. See No. S-26-57
(X V  Session).]

A m e n d m e n t s  t o  A d m i n i s t r a t i o n  o r  
E v a c u e e  P r o p e r t y  ( C e n t r a l )  R u l e s

S h r i  M l h r  C h a n d  K h a n n a :  1 b e g  t o
l a y  on tfle Table, under sub-section
(4) o f Section 56 of the Adm inistra­

tion o f E v a c u e e  Property Act, 1950, a 
c o p y  o f tlie Notification No. S.R.O. 667 
dated the 2nd March, 1957, making 
certain amendments to the Adm inis­
tration o f Evacuee Property (Central) 
Rules, 19i>0-
IPlaced in Library. See No. S -27/57 
(X V  Session) ]

B r o c h u r e  r e : N a t i o n a l  I n s t r u m e n t s  
F a c t o r y

T h e  M i n i s t e r  o t  I n d u s t r y  ( S h r i  
Shah): I beg to lay on the 

Table a copy of the brochure regard­
ing the National Instruments Factory, 
Calcutta.
[Placed  *n  Library. S ee No. 
S -51/57.]

C A L L IN d ATTENTION TO M ATTER 
O F URGENT PUBLIC IM PORTANCE

“ G o -s lo w ”  A ct io n  or T ilxorapH  
W orkers

Shri R*ghunsth S ln fh  (Varanasi): 
Under Riile 197, I beg to call the 
attention the Minister o f  Transport




